IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 8068 OF 2019

DARSHAN GANDHI, EX DIRECTOR LOK HOUSING
AND CONSTRUCTIONS LTD. Appellant(s)

VERSUS

USV PRIVATE LIMITED & ANR. Respondent(s)
ORDER

The CoC has been constituted. Let it proceed with
the matter. However, its decision not to be implemented
till the appeal is decided by the NCLAT.

The next date fixed before the NCLAT is 14.11.2019.
We request the NCLAT to dispose of the matter, if
possible, by the end of November, 2019.

In view of the above, the appeal is disposed of.

....................... J.
[ ARUN MISHRA ]

....................... J.
[ S. RAVINDRA BHAT ]

New Delhi;
OCTOBER 25, 2019.

Signaturealid
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Civil Appeal No(s). 8068/2019

DARSHAN GANDHI, EX DIRECTOR LOK HOUSING
AND CONSTRUCTIONS LTD. Appellant(s)

VERSUS
USV PRIVATE LIMITED & ANR. Respondent(s)

(IA No0.159260/2019-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.159263/2019-STAY APPLICATION and IA
No.160133/2019-PERMISSION TO FILE ADDITIONAL DOCUMENTS/ FACTS/
ANNEXURES)

Date : 25-10-2019 This appeal was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE ARUN MISHRA
HON'BLE MR. JUSTICE S. RAVINDRA BHAT

For Appellant(s) Mr. Jaideep Gupta, Sr. Adv.
Mr. Vikas Mehta, AOR
Mr. Rajat Sehgal, Adv.
Mr. Vasanth Bharani, Adv.
Mr. Kushal Sarkar, Adv.
Mr. Mithun Shashank, Adv.

For Respondent(s) Ms. Anjali Sharma, Adv.
Ms. Shagun Matta, Adv.
Mr. Deepak B., Adv.
Mr. Shashwat Bhardwaj, Adv.

UPON hearing the counsel the Court made the following
ORDER

The appeal is disposed of in terms of the signed order.
Pending interlocutory application(s), if any, is/are disposed
of.
(JAYANT KUMAR ARORA) (PRADEEP KUMAR)
COURT MASTER COURT MASTER

(Signed order is placed on the file)



